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ITEM NO.10     Court 8 (Video Conferencing)          SECTION XIV

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  4211/2022

(Arising out of impugned final judgment and order dated  17-02-2022
in ARB P No. 975/2021 passed by the High Court Of Delhi At New 
Delhi)

HERO MOTO CORP. LIMITED                            Petitioner(s)

                                VERSUS

VIJAY KUMAR MUNJAL & ORS.                          Respondent(s)

(IA No.33953/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.33950/2022-PERMISSION TO PLACE ADDITIONAL FACTS 
AND GROUNDS )
 
Date : 14-03-2022 This petition was called on for hearing today.

CORAM :  HON'BLE MS. JUSTICE INDIRA BANERJEE
         HON'BLE MR. JUSTICE J.K. MAHESHWARI

For Petitioner(s)   Mr. Jaideep Gupta, Adv.
Mr. B.B. Gupta, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Rishi Agarwal, Adv.
Mr. Ankur Saigal, Adv.
Mr. Karan Luthra, Adv.
Mr. Ankit Banati, Adv.
Ms. Manvi Agarwal, Adv.
Mr. E.C. Agarwala, AOR

Mr. Jaideep Gupta, Sr. Adv.
Mr. B.B. Gupta, Sr. Adv.
Mrs. Shally Bhasin, AOR

                   
For Respondent(s)  Mr. Gopal Subramaniam, Sr. Adv.

Mr. Sanjeev Kapoor, Adv.
Mr. Sahil Narang, Adv.
Mr. Dhritiman Roy, Adv.
Ms. Samriddhi Shukla, Adv.
Mr. Pavan Bhushan, Adv.
Mr. Jayavardhan Singh, Adv.
M/S.  Khaitan & Co., AOR

Mr. K.V. Vishwanathan, Sr. adv.
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Mr. Sahil Narang, Adv.
Mr. Madhavam Sharma, Adv.
Mr. Ayushman Kacker, Adv.
Mr. Chanakya Dwivedi, Adv.
Mr. Aravind Raj, Adv.
M/S.  Khaitan & Co., AOR

Mr. Parag P. Tripathi, Sr. Adv.
Mr. Ankur Sangal, Adv.
Ms. Pragya Mishra, Adv.
Mr. Shashwat Rakshit, Adv.
Ms. Trisha Nag, Adv.
Ms. Sanam Tripathi, Adv.
Ms. Vishakha Nagraj, Adv.
M/s. Khaitan & Co., AOR

                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Heard learned counsel for the parties.

We find no grounds to interfere with the impugned judgment and

order of the High Court of Delhi in exercise of jurisdiction under

Article 136 of the Constitution of India.  The High Court has

clarified that all contentions of the parties are reserved.  It is

made clear that the contentions of the petitioner herein shall be

considered  uninfluenced  by  any  observation(s)  made  by  the  High

Court.

The special leave petition is, accordingly, disposed of.

Pending applications, if any, stand disposed of accordingly.

(GULSHAN KUMAR ARORA)                           (MATHEW ABRAHAM)
AR-CUM-PS                                  COURT MASTER (NSH)
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